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For tha Pet;tioner. eeee Nome,

'For the Respord ents, vees None,

JUDGEMENT (ORAL)

(By Hon'ble Mr, 3ustice V.S, Nalimath,
Chairman)

None appearsd either for the pstitioner or for the
Rosﬁondents. Us have perused the petition, rThé reli;f
claiméd'by the pétitioner is hopelessly bafred by time, The
petitioner was asked to show cause as to how he claims that
it is not time bérfed. He has replied to his querry by stating
- that the }ribunal should examine the matter with sympathy,
The petitioner has piayed for grant of special pay with effsct
from 5,5,1979, It is, therefore, ocbvious that the claim is

clearly barred by time, Hence, this petition fails and is

diémissed No costs. o . ;/CL_/gf
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